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Department of Justice has formulated a comprehensive, holistic. integrated
and systemic solution on access to justice at Pan India level through a scheme
“Designing Innovative Solutions for Holistic Access to Justice (DISHA)™ to enable
access to justice and legal aid to common citizens. DISHA amalgamates different
Access to Justice components like Tele-Law, Nyaya Bandhu (Pro-bono Legal Services)
and Nyaya Mitra being executed by Departinent of Justice to bridge the gaps in justice
delivery besides providing for Legal literacy and Legal awareness programmes at Pan
[ndia level.

2. Tt has been decided to engage 80 Nyaya Mitra for District Courts for a maximum
period of two years during 2021-2026, which includes 20 Nyaya Mitra for 2021-22.
These Nyaya Mitra will assist District Courts in reducing pending cases and shall work
under the guidance of respective High Courts with the support of Department of Justice.
The selection of Nyaya Mitra shall be made by the Registrar General of respective High
Court by nominating at least three names (in order of priority) of willing retired Judicial
Officers for the identified District Court. It is envisaged that the retired judicial officer
proposed to be engaged as Nyaya Mitra is active and keen in taking up this work
voluntarily. The maximum age limit at the time of engagement is 68 years. On receipt
of the recommendations from High Court, offer letter will be issued by Dol for
acceptance. The engagement will be initially for a period of 6 months and thereafter
their services will be extended for cvery 6 months, based on the performance feedback

submitted by the respective District Judges.

3. For the year 2021-22, 20 district courts have been identified based on a hybrid
model that includes 10 districts with a higher number of pending cases and 10 districts
with a lower number of pending cases for more than 15 years in the states. Out of 20
identified district courts, Jaipur Metro-1 & Kota (2 nos.) have been identified based
on higher pendency of cases for more than 15 years in State of Rajasthan for
engagement of Nyaya Mitas.
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An efficient legal and judical system that delivers quick and quality justice

reinforces the confidence of the people in the rule of law.




4. To initiate the process of engagement of Nyaya Mitra, a meeting through video
conference has been scheduled on 19th January 2022 at 11.00 AM to deliberate on the
terms and conditions and to solicit suggestions/inputs to strengthen Nyaya Mitra
‘programme. Terms of Reference of Nyaya Mitra is attached for reference. Format for
collecting personal information of the candidate is also enclosed.

. In this context, I seek your cooperation in facilitating the implementation of
Nyaya Mitra by participating in the meeting as scheduled. In case of clarification, you
may kindly contact Director (A2J) Shri Shailesh Shrivastava on email dirj1-doj@gov.in
or 011-23072135. The VC link will be shared through email.
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. Yours sincerely,
o

MR LA

(Niraj Kumar Gayagi)
Shri Nirmal Singh Meratwal,
Registrar General,

High Court of Rajasthan,
Jodhpur, Rajasthan-342005

RAJASTHAN HIGH COURT, JODHPUR
No./Est/A(ii)/05/2017/ 353 Date :03/02/2022

Copy forwarded to following for information and necessary

action:-

1. Judicial Officer in District Judge Cadre, who have retired
during the last five years with the request to send their
willingness in enclosed proforma upto 28.02.2022. .
2. Computer Cell, RHC, Jodhpur to upload it on website of
Rajasthan High Court.
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Application for the position of Nyaya Mitra

(Jaipur Metro-I / Kota)
Photo

Preference of Judgeship: ---------nommmmmmm
1. Full name & ---mmmmmmme e e e
2. Date of Birth & ----mmmmme e e e e
3. Gender - ceeee e s
4.  Father's/Husband's Name : ----------smmmmmmmm e
5. Mailing Address (in block letters) ------======-s-msmcocmcmmamaanas

Tel. No. ~--msememmecmceenceeees Mobile No, -------=---=sceceeeee--
Email ID : ~--smmemmemmcmcceccec et s e
6. Educational Qualifications:-

Date of superannuation: --------e==-ceemmemmanmmanccmaccaacecaana.
Last position held:-------eceemmmomo e
Place from where retired: --------------cccecmmcmmmmcnacccacaaannes
Total years of Experience -------==-ceeeesccmmmmcmonmmmcannnnaacnaas
Years of experience as Principal District Judge -----------------

Years of experience as District Judge ----------~---====-ecconouce-

| hereby undertake that the information provided in the

application form for the position of Nyaya Mitra is true to the best
of my knowledge. | also agree that in case, any misrepresentation
of facts/false statement is found, my application/engagement as
Nyaya Mitra will be cancelled with immediate effect.

Name & Signature

Date:-

Place:-



Nyaya Mitra
Terms of References (ToR)

1. Introduction
Department of Justice launched three key legal aid and empowerment initiatives
including Nyaya Bandhu (Pro bono legal services), Tele-law and Nyaya Mitra
in April 2017 aimed at fulfilling the department’s key mandate of enhancing
‘Access to Justice’ for the poor and vulnerable communities making accessible
quality and effective legal aid for them.

Department of Justice, has formulated a scheme namely “Designing Innovative
Solutions and Holistic Approaches on Access to Justice (DISHA)™ for the period
2021-2026 to enable access to justice and legal aid to common citizens. DISHA
amalgamates different Access to Justice components like Nyaya Bandhu, Nyaya
Mitra and Tele law being executed by Department of Justice to bridge the gaps
in justice delivery besides providing for Legal literacy and Legal awareness
programmes at Pan India level.

The issues of delay and pendency have been the bone of contention for the Indian
Judiciary for a long time. According to the statistics available on NJDG, as on
I** October 2021, more than 4 crore cases were pending in the District Courts
and lower judiciary, of which nearly 4% were more than 15 years old.

Since the last five decades, the Judiciary, the Ministry of Law & Justice, eminent
thinkers and jurists have mooted several strategies to tackle the issues of delays
and pendency in India. This is just an indication of the immense load that our
Hon’ble judges handle and the pressure they experience in order to clear as many
cases as possible. It is recognized that India requires proper case management
and also court administration systems to achieve the goal. In view this, Nyaya
Mitra was launched in April 2017 to facilitate judicidry in reduction of old
pending cases.

2. Background
Nyaya Mitra (hereinafter NM) was launched in 227 selected districts of 16 States
1.e. Uttar Pradesh, Bihar, Maharashtra, Gujaral. Rajasthan, West Bengal, Odisha,
cight states of North Eastern Region and Jammu & Kashmir aimed to assist the
district judiciary in reduction of ten year old cases. Selection of districts was done
based on highest pendency of court cases over 10 years of period sourced from
National Judiciary Data Grid (NJDG) database. Retired judicial or executive officer
(with legal experience) were designated as the Nyaya Mitra" and was initially
operated out of District Facilitation Centres, located in Common Services Centres
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(CSCs) at the respective district HQ. Post March, 2018, based on the interactions
held with Registrar General of different High Courts and Districts Judges of various
District Courts, a revised NM Programme was initiated with some alterations in
respect of eligibility criteria, experience, sitting arrangements and roles and
responsibilities.

3. Locations
1. 2017-18 : 227 districts of 16 States i.c. Uttar Pradesh, Bihar, Maharashtra,
Gujarat, Rajasthan, West Bengal, Odisha, eight states of North Eastern
Region and Jammu & Kashmir.
1. 2018-21 : 200 districts of 7 States i.¢. Uttar Pradesh, Bihar, Maharashtra,
Gujarat, Rajasthan, West Bengal & Odisha.
iil.  2021-26 : PAN India implementation under DISHA Scheme on the basis
of the pendency of cases for more than 15 years (cases filed before/till
01/08/2006 and still pending at the courts).

4. Previous Engagements
1. 2017-18: Advertisement for engagement was published for 227 districts
but only 14 Nyaya Mitras were engaged: 237 cases disposed off by them
during September 2017 to March 2018

il.  2018-19: Extension given to 14 Nyaya Mitra but accepted offer by 4 NMs:
186 cases disposed off by them during January 2019 to June 2019

. 2019-20 : Published for 93 District Courts and 7 High Courts (total 100)
but only 9 Nyaya Mitras were engaged : 1764 cases disposed off by them
during January 2020 to March 2020

iv.  2020-21 : No Nyaya Mitras could be engaged due to closure of courts
during Covid lockdown.

5. Roles and responsibilities of Nyaya Mitras

i.  To identify and setting of targets of cases pending over 15 years in
respective court.

il.  To assists in conducting critical analysis of pending cases that may help
district judges to understand the issues/bottlenecks and discuss solutions
with other government departments and subordinate judiciary for early
disposal of old pending cases.

1. To coordinate with district authorities for enabling witnesses to come on
time or fixed/stipulated time frame for disposal of cases and inform
concerned parties.
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iv.  To identify the cases in Pre-Lok adalats to be referred to the Lok adalats
on priority basis.

v.  To take necessary action pursuant to orders passed by the district court in
relation of old pending cases i.e. issue notice/summons, stay/injunction,
order copy, inform the arbitrator, local government departments and 1ssuc
letters to lower courts for summoning the record etc.

vi.  Support in implementation of other A2J Schemes in District Courts and
submit best practices / success stories.
vil.  Any other activities related to disposal of old pending cases.

6. Stakeholder Roles
6.1 Registrar General, High Court
a) Recommendation of NMs for each Districts
b) Consultation and review
c) State Nodal Agency.

6.2 District Judges, District Court
a) Sitting Space & infrastructure facility
b) Support Staff
¢) Issue Identity Cards
d) Login credential of CIS
¢) Access of Case records
f) Assessment of NM Performance
g) Monthly Reporting.

6.3 Department of Justice, Government of India, New Delhi
a) Engagement of NMs / issue offer letter
b) Timely release of payments
c) Monitoring and Evaluation
d) Training and Capacity Building
¢) Consultation and review
f) Performance review & extension of engagement
g) Documentation/sharing of best practices/experiences.

7. General terms and conditions
1. He/she shall be Retired Judicial Officer.
11.  Preference to candidate who has worked in the same court before
retirement.

iil.  Nyaya Mitra will be paid honorarium of Rs. 40,000/~ per month.
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V.
Vil.

Viil.

. Stages

One time support of Rs. 8,000/- to Nyaya Mitra for infrastructure i.¢
Table/Chair/Stationery and Rs. 7000/- per month for Secretarial staff
support.

Maximum age limit will be 68 years.

Place of posting will be District Court.

The engagement will be initially for a period of 6 months and
thereafter their services will be extended for cvery 6 months with
maximum for 2 years

Extension will be given based on the performance feedback submitted
by the respective District Judges.

of Selection (2021-2026)

o FY 2021-22: 20 NMs will be selected for the 20 districts.
e FY 2022-23: 20 NMs will be selected for the 20 districts.
e FY 2023-24 : 20 NMs will be selected for the 20 districts.
e FY 2024-25 : 20 NMs will be selected for the 20 districts.
e FY 2025-26 : No Nyaya Mitras will be selected this year

e Total 80 Nyaya Mitras will be selected from 2021-2026

. Identification of district (From 2021-22)

For the year 2021-22, 20 (twenty) district courts have been identified based on
a hybrid model that includes 10 districts with low pendency (<500 pending

cases) and 10 districts with higher pendency of cases for more than 15 years

(NIDG

data as on 01 August 2021). Identified Districts Courts are as follows: -

District Court with Higher Pendency of cases for more than 15 vears: -

S.No ' Zone State 3 District Pending cases
more than 15
years |
g West Maharashtra | MEH{P_d i CMM Courts —_ Ao
2 Nagpur 24082
3 S Khurda 23928
e st Cuttack 12176 |
5 East = South Twenty Four 44371
s West Bengal | Parganas _ &
6 Calcutta 31624
7 : Jaipur Metro | 5097
g Véi_]asthan . Kb% 5
9 North |—— e - i
10 | Uttar Pradesh TR P 40695
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District Courts with L.ow Pendency (>500 pending cases) of cases for more

than 15 vears: -

10. Selection Criteria

S.No | Zone District Pending cases
more than 15
years
AL | Hyderabad Central 496
12 Telangana Waratlgél = 347
I : 1_3; Rl ' IZarimnagar 3 146
14 Mandya 417
8. Karnataka Belagavi 402 |
16 | Ramanagaram 296 |
17 Kamrup Metro 304
18 | North Cachar 208
19 | East Karbi ‘Anglohg RS B
20 | Arunachal Pradesh Papu'm Pare 300

e Nyaya Mitras will be nominated by the respective Registrar Generals
(RGs) of the High Court for the identified District Court.

e RGs will nominate a panel of 3 NMs for each District Courts.

e [f a Nyaya Mitra rejects the offer/engagement or resigns during the
period, the new Nyaya Mitra could be immediately placed for

providing the services to the respective District Court.

e The offer letter will be issued to the recommended Nyaya Mitras by

the Department of Justice with TOR for acceptance.
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